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IN THE HIGH COURT OF MADHYA PRADESH

AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE G. S. AHLUWALIA
ON THE 19" OF SEPTEMBER, 2024
WRIT PETITION No. 13162 of 2024
JAHGEER SINGH
Versus
SACHIV PANCHAYAT EVAM GRAMIN VIKAS MANTRALAYA AND
OTHERS

Appearance:
Shri Krishan Kumar Gautam — Advocate for the petitioner.

Shri Mohan Sausarkar — Government Advocate for the
respondents/State.

ORDER

This petition under Article 226 of Constitution of India has been

filed seeking following reliefs:
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2. By order dated 28.05.2024, this Court had directed the petitioner

to produce the certified copy of order sheets of the Court of Prescribed
Authority-cum-Chief Executive Officer, Jila Panchayat Dindori in
respect of application filed under Section 40 Madhya Pradesh Panchayat
Raj Evam Gram Swaraj Adhiniyam.

3.  The petitioner has filed I.A. N0.8867/2024 to show that he had
filed an application under Right to Information Act for supply of the
order sheets. However, it has been informed that the case has not been
registered.

4. It is not the case of petitioner that although the application under
Section 40 of Madhya Pradesh Panchayat Raj Evam Gram Swaraj
Adhiniyam was filed but the same has not been registered.

5.  Be that whatever it may be.

6.  Since there is a serious dispute as to whether petitioner has filed
an application under Section 40 of Madhya Pradesh Panchayat Raj
Evam Gram Swaraj Adhiniyam or not, therefore, this petition is

dismissed with liberty to petitioner that if so advised, then the petitioner
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may file a fresh application under Section 40 of Madhya Pradesh

Panchayat Raj Evam Gram Swaraj Adhiniyam.

(G.S. AHLUWALIA)
JUDGE
SR*
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